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.Applicant ( s ) 

Versus 

..........................Respondent( 
V 	

Office iiote as to - 
Sr. No 	Date 	 0 r d e r s 	 action (if any 

taken on order 

1 
1.; •  

L 
1 15.2.9 	This is an application where 

it is prayed that a  direction be issued 

to the respondents to step up the pay f 
- .. -'--. 	-.. 	..- - 	... tne dppi.lccLrlt equct.Li_sl.ng tne Sfl Wi_tn 	

U 
that of Respondent 4 (Shri Ramakant 

Satpathy). The admitted fact is that 	i 

Respondent 4 is junior to the applican.; o 

The anor.lytated to have been create4 

with effect from 1980. The applicant 

has submitted a  representation for 

steDDina uD of his pay to the Director 

General, POsts, New 'Delhi. vide his 	It 
petition dated 29.3.1994. The petition 

has not been disposed of. Broadly the 

consçectus of facts would show that t hiS  
is jo a matter which could be dispOsed L 
of by the departnntal authorities by 

a judicious consideration of the 

representation nde by the applicant. H 

It would be accordingly proper to 

dispose of the application by giving H tj1°)-j - 
a suitable direction. Accordingly, 

I direct Respondent 5, the Director 	Lct 

General, Departnerit of Posts, NSw 

Delhi, to dispose of the representation 
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Later 

dated 29.3.1994, within a  period of 

three months from the date of receipt 

of a copy of this order by a  judicious 
and reasord order. Learned Sr.Standing 

Coun 1 Shrj Ashok Mishra apad in 

this case for the respondents, 
mL_. 	 g w vg.i.u'.i. 

application 100/95. 

H9nd over copies of the order to 
both the counsels. 

W.MBR (DMIN ISTPkT lV) 

irmission is accorded to implead 

I)irector General, Posts, New Delhi, a5 
Rrontint 5. - 
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